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Central Administrative Tribunal
Principal Bench, New Delhi

O.A. No. 1052/2020
with
M.A. No. 1306/2020

This the 14" day of August, 2020
(Through Video Conferencing)

Hon’ble Mr. Pradeep Kumar, Member (A)
Hon’ble Mr. R.N. Singh, Member (J)

1. All India Kendriya Vidyalaya
Non-Teaching Staff Association (Recognised)
Through its President, working as sub staff, KVS,
AGCR Colony, Delhi-52
Yograj Chandeliya
C-36, Ambedkar Nagar,
Sector-2, New Delhi-62

2. Sh. Harsh Singh Mehra
Age 59 years
S/o Sh. J.S. Mehra
Working as Upper Division Clerk
KV Bageshwar, Uttarakhand,
R/o Village Kathayat Gada
Dist. Bageshwar
Uttarakhand

3. Sh. Arun Bisht
Age 52 years
S/o Sh. D.P.S. Bisht
Working as Upper Division Clerk
KVS RO Dehradun
Uttarakhand
R/o 352/2, Alaknanda Enclave
GMS Road, Dehradun
Uttarakhand

4. Sh.Sanjib Biswas
Age 40 years
S/o Sh. Subodh Chandra Biswas
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Working as Lower Division Clerk
KV Ranaghat, West Bengal,

R/o Nani Bhawan

Kautuk Nagar, Garapota

West Bengal

5. Mr. Maeenuddin
Age 58 years
S/o Mr. Sayad Sabir Ali
Working as Lower Division Clerk
KV Sec-22, Rohini, New Delhi
R/o Block E-2/House
No. 431, Sultan Puri, Delhi
...Applicants

(By Advocate: Sh. Padma Kumar S.)

VERSUS

1. Kendriya Vidyala Sangthan
Through Commissioner
Hq KVS
18, Institutional Area
Shaheed Jeet Singh Marg,
New Delhi-110016

2. Assistant Commissioner (E-II/III)
Hq KVS
18, Institutional Area
Shaheed Jeet Singh Marg,
New Delhi
...Respondents

(By Advocate: Sh. R. Gowri Shankar for Sh. S. Rajappa)

ORDER (Oral)

Hon’ble Mr. Pradeep Kumar, Member (A):

The applicants, herein, are working in various

Non-Teaching posts (Junior Secretariat Assistant (JSA)
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and Senior Secretariat Assistant (SSA)) under
Kendriya Vidyalaya Sangthan (in short, KVS). They

have been promoted to the post of SSA and Assistant

Section Officer (ASO) respectively and posted to a new
place.

Directions have also been issued on 17.07.2020
that unless they joined at a new place of posting, they
will be debarred for promotion by one year.

Feeling aggrieved, the applicants have preferred

the instant OA.

2. The applicants’ counsel also fairly mentioned that
four of the applicants have also preferred their
separate representations which have not been
disposed off. Further, they will be satisfied at this
stage, if a direction is issued to the respondents to
dispose of their pending representations in a time

bound manner.

3. Matter has been heard. Sh. Padma Kumar S.,
learned counsel appeared for the applicant and Sh. R.
Gowri Shankar appeared as proxy to Sh. S. Rajappa,

learned counsel for the respondents.

4. The OA is disposed of at the admission stage

itself, without going into the merits of the case, with a
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direction to the respondents to dispose of the
applicants’ representation within a period of eight

weeks from the date of receipt of a copy of this order.

6. The applicants’ counsel has also insisted upon
grant of the interim relief. The matter pertains to
promotion and transfer. The employees can be
transferred anywhere in India. It is for Respondent
Department to decide the place of posting keeping
in view the Administrative exigencies and difficulty

being faced by their staff.

Accordingly, Prayer for Interim Relief is without any

merit and is rejected.

7. In view of the aforesaid, OA along with pending

MA stands disposed of. No order as to costs.

(R.N. Singh) (Pradeep Kumar)
Member (J) Member (A)

sd/rk/akshaya



